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- . Weights and
Measures etc. Bill

ments concerned. Whatever help the
State’ Governments would require in
this matter, the Centre is prepared to
give. I have taken note of the
suggestions made and I am grateful
to the hon. Memberg who have made
certain useful suggestions, The Gov-
ernment will see that in the area to
which this new system is being ex-
tended which is a backward area the
people are properly educated and they
are persuaded by education and by
other methods to take to this new
metric system.

With these words, 1 request
the Bill be passed,

Mr. Deputy-Speaker:
is:

that
The question

“That the Bill to extend the
Standards of Weights and Mea-
sures Act, 1956, to the Kohima
and Mokokchung districts in the
State of Nagaland, be taken into
consideration.”

The motion was gdopted.

Mr. Deputy-Speaker: Now we take
up consderation of the Bill clause by
clause,

The question is:

“That Clause 2 stand
the Bill”

The motion wuas adopted.

part of

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Shafi Qureshi: 1 '‘move:
“That the Bil] be passed.”

Mur, Deputy-Speaker: The question
is:
"*“That the Bill be passed.”
_ The motion was adopted.
Mr. Deputy-Speaker: There are
only two or three minutes tg 1 o'clock
We adjnum for lunch, .

1251 hrs.

'.aned with the recommendations of the Presldent . o
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The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen
of the Clock.

[MR. DePUTY-SPEAKER in the Chair)

DEMANDS FOR EXCESS GRANTS®
(RAILWAYS), 1964-65

Mr, Deputy-Speaker: The House
will now take up discussion and vot-
ing on the Demands for Excess
Grantg in respect of the Budget Rail-
ways) for 1064-65,

DeEmaNnp No. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum of Rs. 46,49,848 be
granted to the President to make.
good an excess gn the grant in
respect of ‘Working Expenses—
Repairs gnd Maintenancc’ for the
vear ended the 31st day of March,
1965.”

DemaND No. 8—WORKING EXPENSES—
OpE:ATION OTHER THAN STAFF AND FUEL

Mr. Deputy-Speaker: Motion mov-

ed:

“That a sum of Rs. 24,30,157 be
granted {o the President to make
good an excess on the grant in
respect of ‘Working Expenses— ~
Operation other than Staff and
Fuel’, for the year ended the 3lst
day of March, 1965.”

DEmaNp No. 12—PAYMENTS :r.o GENE-
RAL REVENUES

Mr. Deputy-Speaker: Mn'tion mov-
ed: )

“That 5 sum of Rs 40,49,900 be
granted to the President to make
good an excess on the grant- in
respect of ‘Payments to General
Hevenues* for the year ended the
31s¢ day of March, 1965.”

Lunch till Fourteen of the Clock.
The Lok Sabha then adjonmﬂ !or

.t
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Demanp No. 15—Open Line WoRKs—
ADDITIONS AND REPLACEMENTS

'DEG.

pdl!lr. Deputy-Speaker: Motion mov-

“That a sum of Rs, 3,02,39,043
be granted to the President to
make good an excess on the
grant in respect of ‘Open Line
Works—Additions and Replace-
ments’ for the year ended the 31st
day of March, 1965.”

Shri N. Shivappa (Hassan): ] rise
to oppose these Demands for Excess
Grants. At the very outset of my
speech, while initiating discussion on
behalf of opposition benches, I am
sorry I have to refer to the laches
on the part of the Railway Minister
in having failed to bring forward
these Demands also along with the
general Demands of the railways, 1
feel that the discussion op these De-
mands also ghould have found a place
in the discussion on the other De-
mands as well,

There is sume reason perhaps for
not placing these Demands before the
House during last year for want of
audit report. But there cannot be
any reason for not placing these de-
mands before the House along with
the Railway budget, when the Railway
Budget was allowed for discussion, I
have got my own reason as to why
the hon. Minister has failed to place
these before ug then. These excess
demands cover a very important sub-
ject pertaining to accidents which
have been innumerable and  which
have been caused as a result of mal-
administration on the part of the rail-
way administration. As a result of
this, thousands of lives have been lost
nnd thousands have lost their property
which is expected to be compensated
again at the cost of the poor man. If
this was placed before the House for
a broader discussion and g wider dis-
cussion along with the general De-
mands, T think a better opportunity
would have been presented to the
House to consider these things in the
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proper perspective and give proper
suggestiong to  Government so that:
these defects and deficiencies in ad-
ministration do not reccur in the fu-
ture in our swaraj. I do not know why
this point has been lost sight of and:
these Demands have beer  brought
through the backdoor in this fashion.
So in the very beginning, I want to
objects to this sort of procedure and
would request the Minister to have 2
probe into this matter and to pin the-
responsibility on the officers respon-
sible for these losses consequent om
the excess demands,

Apart from this simple point which
is a technical one., I want to discuss
some other points pertaining to the:
railways. These relate tg some of
the statements made by the hon. Mi-
nister, He made a statement with
regard to the dropping out of unaco-
nomic railway lines in this country.
In this connection, I would re-
quest him mnot to be hasty
in this malter and not to be carried’
away by the opinion furnished by
departmental people or small consul-
tative committees which are nat at
all responsible, responsive or repre-
sentative in this matter. I want to
draw his attention to varioug projects
which are under operation, which are
going to be categorised as unecono-
mie, They cannot be uneconomic; o
the contrary, they are highly econo-
mic; they can be made peconomic as
well as profitable if proper attention
is devoted or personal interest iz evin—
ced by the hon. Minister.

In this connection, I am going to
cite certain projects of which 1 am
aware, whether they are profitable or
otherwise. First, the line from My-
sore City to Chamarajnagar and them
on to Satyamangalam. There is a
line under operation from Nanjangud
to Chamarajanagar. From there on,
there is a proposal of a project to have.
a line upto Satyamangalam, If fur-
ther extension is given upto Satya-
mangalam from Chamarajanagic F
think this line can prove highly pro-
fitable. This line cannot become ub--
economdc. -
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Secondly, if the line from Banga-
lore City to Bowringpet is given a
further extension linking it up with
some other important centre, it can
prove profitable, It is now narrow
gauge, it should be converted into
metre gauge. There is no need to dis-
mantle this line on the ground that it
is uneconomic. On the other hand, it
will give a further impetus to the in-
dustries and economy of that region if
it is extended in the way I have sug-
gested. The money already invested
in this undertaking must also be
taken into account and it should be
converted into a profitable line rather
than simply declare it as uneconomic,
based on the opinion of some official
who is not at all interested in the
economic development of the region
or the benefit of the society at large
or the progress of Government,

Similarly there is a line from Chik-
jajur to Chitaldrug which has to be
converted and extended up to Kudur.
If this is done, it will also work out
profitably. So this cannot be treat-
ed as an uneconomic line.

With regard to these so-called un-
economic lines, I have to say another
point.

Al]l the members from  Congress
benches ag well as our benches have
advanced their argument all the time
in these two decades-that every rail-
way carriage is crowded with the
third calss passengers, that thery s
overcrowding. So, when more people
are travelling by rail, they are bound
to pay more. Then, what ig the mean-
ing in saying that the railways are
functioning at a loas? There must be
some defect in the administration, some
aministrative lacuna which requires
to be attended to properly. So, ins-
tead of declaring certain lines to be
uneconomic o paper, it requires the
personal attention of the hon, Minis-
ter,

SRAVANA 11, 1889 (SAKA)

(Rlys.) 1964-85 16536

It is inevitable for me again 1t
draw the attention of the hon. Minis-
ter to a very important project tak-
ing advantage of this opportunity, and
that js with regard to the Hasan Man-
galore project. The Railway Minis-
ter should not mistake my reiterating
this particular point again and again.
I am saying this because the Railway
Minister j5 giving some sort of decla-
ration to the people of Mysore or to
the whole of South India, saying,
“After all, Mysore hitherlo was a
neglected area. [ am a man cdming
from Mysore, Why do you bother?
I am going to sce that your project
is expedited. It will be completed
within 1971." But I want to point out
that this project is estimated to cost
about Rs. 23 crores but for so many
years now only Rs. 6 crores have heen
spent, and only about Rs. 2} crores
have been nrade available for this year.
If Rs. 23 crores are spent at the rate of
Rs, 2} crores every year, it will take
another ten years. How can it
therefore, be completed by 19717 That
is a matter to be considered.

It is also for my information that
the Railway Minister has given a
declaration  saying that he hag got
about 8 crores worth materials
at his disposal, that—this particular
tunneling and other constructions ¢an
be finished within Rs. 17 crores. If
so, [ would ask the Railway Minis-
ter why all the materials that were
stocked at a particular place callea
Sakaleshpur for this line have been
shifted from there to some other pro-
jeet. If there were adequate stocks
of materials with the Railway Minis-
try, there is no reason why these
stocks meant for this project should
bg shifted to some other place. That
goes to establish that there is no stock
with the Government of alj these ma-
terials. If they are short of them,
they should not hoodwink the inno-
cent people. Let not such g kind of
thing be done at least hereafter, lot
us be genuine with our people, et
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[Shri N. Shivappa] to operated, for Mysore to come up,
for earning foreign exchange, for the

our, people believe that we have got
a noble Minister, who will act ac-
cording to his word. If the construc-
tion of this project is proceeded with
regularly, that will add to the pres-
tige of the Railway Minister. I am
personally confident, I am mware that
our Rajlway Minister ig a gentleman.
He. hag got al] the qualities and will
do certain things properly. But I
am sorry about the statement that is
391n8 to come from the Railway Mi-
nister. I request the hon, Minister to
take up this project and sanction ade-
quate funds. I say this not because
I represent that constituency but be-
cause it is a project which is impor-
tant to the whole southern zone., Only
Bangalore has got a strip of broad-
gauge connection with Madras, g dis-
tance of 250 miles, That is the benefit
that Mysore got after all these years.
I know that the purpose of the Bri-
tishers in constructing Railway was
—administrative convenience or
transport of military in order to con-
trol us as monarchs. But ours is a
democracy now. After the advent of
Swarajya, we expected Swarajya.
Mysore is to be considered on an equal
basis with other States. Somehow
the Mysore railways are merged with
Madras in the south zone, It requires
some other zone., State-wise zones
should be there if all the states are to
be given proper and adequate distri-
bution of these things. The zonal
system has to be abolished. Tt is a
vast ‘and bulky one with vast machi-
nery. So many engineers and other
high officers think: the railway Minis-
ters are not coming, we are technical
people, what do we care; let them do
anything. They also do not ecare. If
people want water; they do not care
for the common man; they do not
stop the pilferages. They behave as
if they are the rulers, Our hon. Minis-
tet 'should see that there is swaraj
in ‘the railway ministry. He should
glve particular attention to this pro-
ject sp that it can be executed earlier;
at least the promised date, 1071,
should, he maintained for the bustness

improvement of the port of Mang-
lore and for the supply of all the ma
terials that are available . (In-
terruptions.). I am only praying to
him t, make available some crores
50 that this project can be completed.
I thank the Chair for having given
me this opportunity to speak.

Shri Krishna Kumar Chatterjee
(Howrah): Mr,  Deputy-Speaker,
while discussing the general budget,
I made certain references to some ir-
regularities in certain stations and I
am happy that the hon. Minister has
looked into them and tried to improve
things. 1 appreciate that attempt on
his part and there are 3 few other
points which can be easily taken up
by him. The employees can be
given some relief which they so richly
deserve. Our railways are a profit
earning concern and people look upon
it to be the standard bearer for all
public sector undertakings. After 20
years of independence, on an exami-
nation of the working system during
these years, reasonable doubts have be.
gun to arise whether the system docs
not need some kind of reorientation
and rethinking oncertain mattersis
not essential. That is why while discus-
sing the railway budget, we pointed
out that the working of the Railway
Board might be called into question
because of certain repeated irregu-
larities, injustice, nepotism and fa-
vouritism. In the fnll hope, that the
railway Minister has earned the con-
fidence of the people, I would drew
his attention to certain things. He has
earned, more so, the confidence of the
railway employees everywhere, by
his conduct in the past. I would
just now point out: and 1 have the
occasion to place before him that only
last evening I had a gherso in my
awn fAag here in New DeThi; (Tnter-
ruption)’ it was some kind of gherao
or_dhstna in its preseht form which
is practised now. = -~ "
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Mr. Deputy-Speaker: What has it
got to do with the demands ynder
consideration?

Shri KErishna Euomar Chatterjee:
The Diesel loco. workers came to me
in connection with their grievances,
ang that is why I am referring to it.
On these demands for excess grants
for the railways, certain demands
have come in, and I want to place
them before the Railway Minister so
that he may look intp them, Although
the demandg for excess grants relate
i the year 1964-65, in this connec-
tion I want to raise certain questions,
certain aspects of the administrative
system.

1 may now refer to the dieselisation
of the railways. When it was start-
ed, the question gbout those who
are working on the diesels and those
who were trained, whg were techni-
cal hands and trained workers, arose.
In the Howrah division, the constitu-
ency which I represent, 46 diese] locos
are placed there, Certain locos, be-
cause of  electrification, had to be
transferred elsewhere. Such g trans-
fer naturally brought about g condi-
tion where certain surplus staff was
retrenched. In the nature of things,
I have requested the hon, Minister
and he has assured me that he would
do his best in that regard.

Then again, there are certain orga-
nisations which he should also look
into. For instance, there is the In-
dian  Railway Conference Asso-
ciation Employees' Union, Thig union
has brought certain grievances before
us.  In this connection, I would like
to point out—I will take g little bit
of. time only to voice certain points
and this. is an opportunity which we
get, on the occasion of these demands
for excess grants which have been plac-
ed before the House—certain i
which were not placed before him in
the past. Unfortunately, I represent
a .constituency where the railway
emplpyees. are predominant, I tald
the Railway Minister that it is almost
n kingdom, almost g railway empire,
und .mpany grievanceg of the railway
vmployees have come to us for re-
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dressal. While 1 strongly support
the demands that have been plgoed-
before this House, I am sure that the
Railway Minister will look into those
grievances with good conscience, for
the new Railway Minister has work-
ed so nicely; even during these four
months he has created some confi-
dence in our minds that the railway
system wil undergo a good change,
and change for the better, Therefore,
I have brought to his notice these few
points.

I wish to bring forward one other
point. The permanent-way inspec-
tors have their grievanceg also, both
in the eastern and the south-eastern
railways, They have brought cer-
tain grievances before the Railway
Ministry and the Railway Board also.
Their difficulty is this. We may be
wrong, because the hon. Minister, the
other day, in gnswer to a question gaid
that there is no dua] control, but
at the first stage, the control certain-
ly is that of the Railway Board, and
unless the Railway Minister exercises
his control on the Railway Board, it
will become difficult. It is the Railway
Board's authority that really works.
Therefore, while I support the de-
mands placed before this House, I
urge upon the hon. Railway Minister
to deep into the working of the Rail-
way Board, where, in the present con-
text of things, it is a superfluity.

With these few remarks, I strongly
support the demandg for excess grants
placed before this House. :
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gardy @i a7 € fF aga far 4,
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of ¥23 &1 | 39 T fas & Fe
I [ AR AT B AT A=
oY, T 77 13 ;I I Al 12
Hy-3w Sort § | g7 A o &
st vunmNfy & IRM W O
YrAT AH FHA 7 FE IEET WF
T F W WA, W I F Wy
qy fafeedt &1 aws & w1 s
foar mav 1w Wit afdfeafy ag
f& T@r 9 IS T W9 3w §F feg
TF OF A ¢, a9 fF amp v ifew
AT SgTEr § WA A qgr 9T 3 AR
MATEATRNISTL ¥ g ar
T wgar fr agh 9T R O A
s et rw, FfF § awar @ fe
W gETR aTe g e Al g,
araT A & AfeT agt & S A o
Iy frerd & 37 &1 & I FTw
& Tfgy | 3 Forrrad 7 § 7 firrag
g & 5 ow aw Tgi o IUm wR
aq 1 §, wgd Y e ¥ 8T v
AT qEa @, wed K @y & fag g
g g T W ¥ wx oy § Wk
wrowAy ¥ w10 S —3 W 7 &
o~ axfear St § 1 1953 ¥ gw
@Y & agr ot 23 fev A g
¥ W-fedw geaey Y 1 few

AUGUST 2, 1967

(Rlys.) 1964-65 16542
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“The suggestion is that season
ticket fares between Poona and
Lonavalg should be on the same
basis as the Bombay-Kalyan gec-
tion. Fares for the monthly sea-
son tickets in other than suburban
areas of Bombay. Calcutty and
Madras are on z uniform basis
throughout the Indian Railways.
These chargeg work out to about
5 to 20 single journey fareg al-
though 680 single trips or even
mofe could be made in a month.”
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“Even as it is, the charges col-
lected from the season ticket hol-
ders do not cover the cost of yun-
ning the train services.”

A FAT FAT HOUC A FgETT AT
fegams & & ar w@ & & A @
TEAT A a@Ar | g8 = Y qTT @w
#1 greelt wifgd fF qamer gar @ ar
HET AT § | IH & 19 9% T FaA
I

“It would not, therefore, be

possible to make any further re-
duction in the charges.”
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“Over the Bombay, Calcutta and
Madras suburbap areas, differant
basis which vary from city to
city have been in force for a very
long time . A
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Shri R. D. Bhandare (Bombay
Central): I am really sorry that I
have to raise a point of order. Sir,

vou qre a great parliamentarian .

Shri §. Kandappan (Mettur): A
point of order cannot be raised in a
vacuum,

Shri R. D, Bhandare: Your name
has been written down in parlia-
mentary histrrv, We are now discus-
sing the Demandg for Excess Grants
which have been presented before the
House under article 115 of the Consti-
tution. Onmly four or five Demandg are
~eferred to at page 2 of the explana-
tory memorandum, When there is a
new service and provision has not
been made for it, the Minister has a
righl to come before the House. If
at all there jg to be any discussion,
then the discussion must be confined
to the particular point only. But I
find that you are allowing a general
discussion, I am therefore really
sorry.

Mr, Deputy-Speaker: 1 entirely
agree with his objection. I had myself
made an observation that this was not
the general discussion on the railway
budpget; at that time cut motions were
moved and hon. Members nad had
enough opportunity, That is why I
wanted to regulate it and I have saic
that hon. Members should confinc
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themselves to not more than five mi-
nutes each, '

Shri R. D. Bhandare: But it must
be regulated.

Mr. Deputy-Speaker: There are six
or seven groups that have to be cal-
led, and I must call some Members
also from the Congress side. How is
it possible t0 accommodate all of
thefn if everybody is going to tak-
more than five minutes?

oft Frx arfed (qEaAwE) @ q®
I Y qE NI F oI W
T A A 8, qfcF AWM ag & fF
s A F ¥, qg o A fawy
faoa & wpEr

Mr. Depuiy-Speaker: This is an
opportunity which some hon, Mem-
bers can have. I am  requesting
them to be very brief. Otherwige, 1
shall have to curtail the time and ask
the hon. Minister to reply or else
there would be o debate without any

reply.

Shrl R. D, Bhandare: If irregula-
rity is to be shared by both sides, that
also would not be proper. Therefore,
the Chair as the presiding deity must
{ollow the rules.

Mr. Deputy-Speaker: I am trying
to regulate it but it is very difficult.
Shri D. C., Sharma: My hon. fri-
end’s name also will be written down
in the history of Lok Sabha.
st a0 fro ww (FEER)
TSN WP, WA HEEd ¥ ®
v gorar &, ug AT &, fww fox
Ferdl ®Y IR T gAY 77 AT
i forer &, o & forg e agh st
g fir & auiv oo fa # feeral wY
agt 9T AW FY) WAL EH AW WO
ot oY wwemdl ®y agf o7 dw oAl
sRAENFmariy giag g,
& w3y fr o ¥ wfafafy 3o o =f
= )
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Shri Dattatraya Kunte (Kolaba):
I would like to know whether you
consent to a breach of the rules of

this House, That is the gquestion
that I am putting to you, Sir.

Shri S. Kandappan: We have dis-
cusged like this in a general way on
the previous occasions also.

Mr. Deputy-Speaker: This has
been the practice before also. I
have been here and I have watched
the debates on Demands for Excess
Grants before also. Those Members
who had no opportunity were given
opportunity and they could venti-
late some local grievances or some
local inconvenience or some grie-
vances of railwaymen, I could al-
low that much now also with the
co-operation of hon. Members. But
hon. Members should confine their
remarks to those two or three matters
only. Otherwise, I cannot do any-
thing.

Bhri Dattatraya Kunte: May I
point out that you have never pointed
out to the House the regulations or
rules under which we have to discuss
these Demands? There are new
Members here and they have to be
told about the procedure to be follow-
ed, It you are going to allow a
general debate on the railway budget,
then you may not call it Excess De-
mands or Supplementary Demands or
Railway Budget and so on but you
may simply call it Demands relating
to the railways and thep allow a
general discussion and then allow
pandemonium to prevail in this House
and yet call this House as the greatest
legislature in the country. And you
say you have no control, Let me
make one thing very clear in this
regard. Yesterday, when somebody
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wanted to raise a point of order you
sajd that nothing would go on record
as long as Shri Nath Pai had not
spoken. You wielded that authority
in the House yesterday but now you
are pleading your helplessness when
the right rules are pointed out to you.
I am’ really surprised What else
could a Member be expected to point
out to you? Or shall a Member like
me who hag been in the legislature
for a long time also follow this prac-
tic because this is the practice that"
there wou!d be lawlessness here and
we should stand by that? I would
like you to give your ruling about it.

Mr. Deputy Speaker: It iz not 8
question of there being lawlessness.

Shri Dattatraya Kunte: It is law-
lessness.
Mr. Deputy-Speaker: There is no

comparison between what happened
yesterday and what has happened to-
day. The point is that hon, Members
coming from distant parts would like
to say something, and I am appealing
to them to be very brief. Already, we
have saved some time on the Bill that
we had passed earlier; I think we
had saved some twenty minutes or so.
I cannot follow the steam-roller prac-
tice and say that there shall be no
further debate and the hon. Minister
should reply. I know the rules. I
have followed them, I have also
sometimes participated in debates on
Excegs Grants. Generally the mini-
mum time is given. I would again
appeal to hon. Members to bear this
in mind.

15 hrs.

Shri Dattatraya Kunte: Relevancy
seems to be at a discount in this
House.

Shri Krishna Kumsar Chatterji: No-
body can have a grievance, You have
already pointed it out to us.

mmoﬁﬁw:m W&
¥ gt faereveT & qRfegfufwe
R Fagwra i araEew @ ¥
AT W TE | 1968 F wvgwafen
srAd¥igam W o 1w
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Mr. Deputy-Speaker: Shri An-

buchezhian, He will please be very
brief and to the point.

Shri §. Kandappan: [ would re-
quest you to be g little indulgent to-
wardg him, He is making his first

speech,

Mr. Deputy-Speaker:
to accommodate everyone.

I am trying

Shri Anbucheshian (Dindigul): I
was not given an opportunity to parti-
cipate. in the general discussion on
the.railway budget.- So, it is my duty
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to express my feelings
constituency today.

about my

Parcels of perishable goods such as
fruits and flowers booked from
Kodaikanal Road to Kumbakonam,
Sirhazhi, Chidambaram, Cuddalore
and Tindivanam have been refused by
the railway authorities from 1st May,
1967. The Madurai-Madrag Janata
Express, Train No. 114, is scheduled
to stop at these stations, I do not
know the reason why the booking of
parcels of perishable goods to these
stations is refused even though the
train stops at these stations.

The Kodai Road area is full of agri-
culturists. They are sending flowers
and fruits to all parts of Tamil Nad.
So, there is a heavy loss to the agri-
culturists and much inconvenience
to the merchants, and it is a loss of
revenue to the railway administra-
tion also. %o, I would request the
hon. Minister to take necessary steps
to accept parcels of perishable goods
from Kodaikanal Road station.

In Tamil Nad there is no restric-
tion to bring, rice from one place to
another within a district, So, permis-
sion for booking the luggage of rice
bags must be given to the stations
within the districts concerned. By
doing this we can increase the income
also through luggages.

In this connection, the railway de-
partment should have close contact
with the Tamil Nad Government,
Tamizhaga Arasu, so as to know
when the Government restricts rice
movements trom place to place and
when it does not.

Palani is a tourist station, it iz also
a pilgrim centre, Thousands and
thousands of people are going to the
Palaniandavar temple to worship Lord
palaniandava daily. During the festival
time, lakhs and lakhs of people en-
train and detrain at Palani station. So,
I wish to suggest to the Railway Min-
ister to collect pilgrimage tax from
the ers who are entraining

passeng
and detraining at Palani.
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Shri 8. Kandappan: We are giv-

ing you revenue. Give us also a share,

Shri Anbucheshiyan: It iz also a
source of income to the Municipality
of Palani and the railway department.
I hope the Railway Minister will look
into this matter and necessary steps
will be taken.

In my constituency, Kodaikanal
Road station is an important station.
It is also a tourist station. A large
number of foreigners who are going
to Kodaikanal Hills get down here.
So, the platform of Kodaikana]l Road
station should be completely covered
by roof.

Now there is only one platform.
Most of the trains are crossing there
during day and night. So, I request
the hon. Railway Minister to be kind
enough to make necessary arrange-
ments to construct a second platform
for Kodaikanal Road station.

In my contituency, Dindigu] is the
biggest town, Though Dindigul is a
junction, there is no facility at all
The Railway department should pro-
vide retiring rooms at Dindigul Junc-
tion, The passengers coming from
Palani-Oddanchathram side have t2
wait for a long time to catch trains
So, the railway department should
take immediate steps to provide re-
tiring rooms for both the third class
and upper class passengers.

Four express trains are now running
from Madurai side to Madras touch-
ing Dindigul Junction. Since it is
a junction, and it is an important
town, it is necessary to attach at least
one separate third class reserved
compartment to any one of the ex-
press trains. 1 hope the Railway
Minister wil do the needful” without

delay. '

There is no passenger train between
9.30 hours and 1430 hours from
Dindigul to Madurai, That is a long
gapofﬂv!hnminthemainmutG.
I would request the Railway Minister
to introduce at least one passenger
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train from Dindigul to Madurai bet-

ween 9.30 hours and 14.30 hours.

‘When the Madurai-Madrag Janata
Express was introduced, it was
running vie the chord line, ie, via
Trichinopoly, Vriddachalam, Villu-
puram, Chingleput, Madras, But it
was diverted in the main line, viz,
via Tanjore, Kumbakonam, Mayuram,
Chidambaram and Cudoalore, So, one
more express train from Madurai to
Madras via the chord line must be
introduced, and it must start from
Madurai after 21.00 hours.

The railway department has de-
cided to construct a new broad gauge
line from Dindigul to Xarur. The
commercial survey and the engineer-
ing survey are over, but there is de-
lay in starting the work. I requesc
the Railway Minister that without any
sort of delay this line should be com-
pleted,

As far as my constituency is con-
cerned, two new lines are most
essential. They are Dindigul-Gud-
dalore via Theni and secondly, Dindi-
gul-Karaikudi, vic Melur. A survey
has been made for the Dindigul-Cud-
dalore line some years back but there
is no response for that. No action
has been taken so far., These two
lines will cover the rest of the im-
portant areas of Madurai district. So,
on behalf of my constituency I re-
fquest the hon. Minister to pay special
attention to these new lines. The
name boards of the railway juncticus
and railway stationg should also be
in the regional languages. There is
no difficulty in doing, this. In Tamiinad
each and every railway junction and
railway station should have a name
board in Tamil,

8hri Sonavane (Pandharpur): I
would like to touch only two points.
First s the policy statement of the
hon, Minister on narrowgauge lines.
My reaction to that is that instead
of serving the passengers using these
lines better, you are transferring them
from the frying pan to the fire. Instead
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of providing good facilities or convert-
ing such lines to metre or
broad gauge, and this make them
profitable, if you scrap them you will
not be serving the interest of the
peaple of the rural areas through
which these narrow-gauge lines run.
The rural areas through which these
NArrow-gauge lines run deserve
grealer attention at the hands
of the railways because all the cities
and big stations are served with
electricity, fans, loudspeakers and
everything else. But there is nothing
in these areas served by the narrow-
gauge lines; they are completely
neglected and you are now thinking
of scrapping them. Why? Because
you say it runs at a loss? If there
is a loss, try and think how to get
better revenue by improving them,
by converting them. Instead of pro-
viding a better facility, to deprive a
large number of people of even their
existing facilities is a wery suicidal
policy and it would not be in the in-
terest of the rural areas. In this
connection, I would refer to an im-
portant N.G. line. In my consti-
tuency—Latur-Kurduwadi-Mirai. Our
demand was for coversion, since the
days of late Shastriji, running down
to our friend. I have made that point
and I still make that point. Shri
H. C, Dasappa did assure us that
when the material from the Poona-
Miraj conversion from metre 10
broad-gauge became available, he
would use it vn this section I do
not know what hag happened to that
promise. 1 would remind my hon.
friend to look into this. The traffic
survey and the engineering survey
and so on had beep done but it is
not in the plate before us for eating,
in the form of conversion.

My long-standing suggestion was
for electrification of trains from Poora
to Sholapur from Koyna hydro-
electric power. You are doing good
service on the Central Railway. This
is like the left arm and electrification
could be done. Sir, T think I was
strictly within the limits of the excess
demands for.grants.



16567 DEG.

Mr, Deputy-Speaker: Mr. Rama.
murti; he should follow the rules re-
garding excess demands because the
nature of the discussion is limited.
You should not enter into anything
about your constituency. Two minutes,

Shri P. Ramamurti (Madurai): Mr.
Deputy-Speaker, Sir, we are asked to
sanction Rs. 4.14 crores in addition to
what has already been sanctioned, I
am not going to refer to any problem
of any particular constituency, this
or that. But when we are sanction-
ing so many crores of rupees, natural-
ly we are interested in seeing that
the railway administration is run pro-
perly, and the proper running of the
administration depends fundamentally
upon the relations between the ad-
ministration and the workers who
man the railways.

For the last three days we knew
what happened over the Southern
Railway. Al that I would like to
point out to the Minister is that
this is only a symptom. Unless the
Government realises and the Railway
Minister realises that in the relations
between the workers and the manage-
ment, strict adherence is given to
the principle of what is called collec-
tive bargaining, the relations are
bound to deteriorate day after day.
People have tolerated the existing
situation for so long, but the people
also and particularly the working
class, is getting conscious of its rights,
It will be said, “Yes; we have recog-
‘nised some federatlon; we are hav-
ing collective bargaining.” I want to
point out that it is a caricature of
collective bargaining. After all, what
i{s collective bargaining?  Collective
bargaining is done by people; it is
understood that the worker has got to
ge]] something; he sells thé labour
power; the management buys it, 1n
‘this buying and selling of labour,
power, insiead vof doing it individual-
1y, it takes place in the labour market,
snd collective bargaining takes place.
This is the accepted principle. Who
.can collectively bargain on behmlf of
all the norkerst Obviously not thaee

SRAVANA 11, 1669 (SAKA) (Rlys.) 1984-85 16568

People who are imposed by the Gov.
ernment, whp are imposed by the
management and who do not com-
mand the confidence of the workers.
1f you say that this is collective
bargaining, then obviously it will lead
to all sorts of trouble.

Today, for example, we know as 2
matter of fact that in a number of
places, in a number of railway
systems, if tomorrow an election is
held by secret ballot or any ballot,
the union that has been recognised
cannot get even 10 per cent support
of the 10 per cent of the workers, It
has been proved over so many years,
in every election that has taken place
al] these years, In the works com-
mittee elections held in so many
places, the recognised union—if there
was what you call the system of de-
posit—lost its deposit, and it has
been consistently losing its deposit
But still, that is the union recognised.
In the works committee elections, the
co-operative societies election, all the
elections that you conduct, the so-
called recognised unions are not able
to command the confidence of the
workers, Some other unions com
mand the confldence of the workers,
and they get elected by an overwhelm-
ing majority, but still, the Govern-
ments says, “No, I would not recog-
nise you.” Now, Sir, It is the funda-
mental right of the worker to have
collective bargaining. So long as the
fundamental right of the worker is
not recognised, then I want to warn
the Government that what huppened
in the last three or four days in the
Southern Railway is going to be re-
peated in Tailway after railway, andg
then only, you will wake up.

Therefore, this is the basic question,
After all, it is the question of the right
of the worker; it ig a question of the
self-respect of the worker and if his
self-respect is touched like this, if he
is not able to get his grievances re-
dressed by proper representation
through the machinery in which he
has confidence, then this trouble will
arise again and again. I do mot wani
the Minister to answer me now. Let
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him think over it. I do not want an
answer immediately; “No, we are uot
going to do it; it will not help
them.” Think over it, in your own
interest, and-in the interest of the
administration, in the interest of the
efficient running of the administra-
tion and proper relations between the
workers and the management. I say
let us have elections; accept that
challenge. Let us have elections.
Whomsoever the workers have got
confidence in, let that union be re-
cognised, If I have no majority, if 1
do not get them majority, I do not
want to be represented; I do not
want myself to be imposed upon the
workers. Therefore, on the basig of
this principle; if they are not preparcd
to do this, then there will be this
kind of unofficial strikeg hereafter.

The worker is not prepared to do
that, because he knows that the so-
called recognised unions do not re-
present him and they do not go to
them. Therefore they are not able lo
deliver the goods. This is going to
be the future.

Mr. Deputy-Speaker: The

Member's time is up.

hon

Shri P. Ramamurti: One word
more, Secondary, there is the atti-
tude of the management; the attitude
of the administration. 'When there iy
need for economy, when economy ls
called for, the poorest of the poor will
be touched. Of course, the big guys
will not be touched; they will conti-
nue to have all the emoluments and
all the other things that they have.
1 just got a letter from Alwaye. Al-
waye I3 no my constituency, It is a
place where there is a fertiliser
factory and ever so many other fac-
tories are also there, Daily thousands
of parcels come. You have got
luggage porters paid by Government.
Unfortunately their number iz not
sufficient, If you engage them, you
will have to pay them according to
the wage schedule, Then, there are
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the ordinary licensed porters, The
administration is forcing them saying.
“If you want to keep your licence,
work here, I will pay you only so
much.” This is forced labour that is
being extracted for showing economy”,
This is nothing but fleecing the
worker and extracting slave labour.
When there is a greater number ot
parcels day after day, engage more
luggage porters and pay them the
normal wages to which they are en-
titled. But the railway administra-
tion does not do that, This is the
kind of thing happening in station
after station. The Railwaymen’'s
Federation will not represent this,
because they do not know the pro-
blem at all. They have no touch with
the workers.

Mr. Deputy-Speaker: He should
conclude now.
Shri P, Ramamurti: Yes, Sir. Gov-

ernment must change its policies.
Gone are the days when the Congress
Government, which had monopoly in
every State, somehow with the help
of the police imposed on the workers
the INTUC or some other union. To-
day there are other Governments also.
They will not help you to impose a
particular union with police help.
Let us now accept a democratic pro-
cedure . . .

Mr. Deputy-Speaker: Let us ac-
cept some procedure here now,

Shri P. Ramamurti: Let them
think over the entire policy govern-
ing the question of recognition of
unions. In the interests of the ad-
ministration, of better relations bet-
ween the workers and the adminis-
tration, and of democracy itself, let
them adopt a democratic procedure.

Shri Srinibas Misra (Cuttack): Sir,
this is an Appropriation Bill on M
accounts The Ministry can have the
satisfaction that whereas in the pre-
vious year there was excesy in ex-
penditure in the case of six items, in
1964-65 it was on four items only. But
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is that all? Should not the ministry,
while preparing the budget or the Ap-
propriation Bill, be carefu] to find out
what will be the necessary expendi-
ture involved in certain matters? For
instance, Demand No. 12 i Payments
to General Revenues—Rs, 40,49,900.
Could not the ministry know that so
much amount will have to be paid
to the General Revenues? Thig ex-
penditure was incurred in 1964-65.
The audited account wag placed on
the Table of the House on 11-3-86.
Was it not proper for the ministry io
place this Appropriation Bi]] before
the House in 1966 itself? Why this
delay? Why should the ministry await
the report of the PAC to bring this
Bill for regularising the excess? This
is a serious matter. Every now and
then, in every budget, in every ap-
propriation, this ministry is exceeding
the grants sanctioned by the House.
They know that excess expenditure
has been incurred, but they sleep over
it and after it is pointed out, they
come forward with an Appropriation
Bill for regularising it. Of course, the
expenditure has been incurred and the
PAC has recommended that it should
be regularised. But the serious as-
pect of it is that year after year, this
ministry is spending more than what
is granted by the House. This is very
objectionable, The defect lies in this.
They do not prepare their estimates
properly. The estimates are prepared
very carelessly relying upon article
115 under which they will get it
regularised somehow or the other.
They feel that by the strength of their
majority it will somehow or the other
be regularised, But there it is a
question of the sanction of this whole
House that ig concerned. This House
has sanctioned a certain amount, The
Ministry has exceeded it by as
much as Rs. 4 crores. It s
not a Small amount. TUnder item
No. 15, which relates to open

line works, additions and re-
placements, the excess is to the tune
of Rs. 3 crores, What can be the
causes? Some of the causes are appa-
rent. They plan their expenditure,
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then they change their plan reckless-
ly—I may be excused for saying so—
with the result that in the middle
some estimates are revised, the ex-
and
new persons are enirusted with the
work and the expenses go in excess
of the grants.

Regarding acquisition and survey—
of course, I wil] be strictly within the
scope of this Bill and I will not go
beyond it—

Mr. Deputy-Speaker: But you must
be within the time limit also,

Shri Srinibas Misra: I will also be
within the time limit. I will mention
only one example. A line from Cuttack
Station to Paradeep Pori is being
built. The survey work is golng on.
What happened? The Ministry must
have made some estimate of the ex-
penditure to be incurred on the sur-
vey work and for acquisition of land.
The persons who are doing the survey
are surveying in such a manner that
the line will go through lands where
there are homesteads, houses and
buildings belonging to individuals
with the result that the Gov-
ernment  will have to pay a
higher compensation for the lands
acquired. Side by side there are waste
lands and lands belonging to Govern-
ment and land of less value. This land
should have been surveyed. Thou-
sands of people in the locality have
represented to the Minister concerned
that the line should not go through
their land and the line should make &
detour. But nothing appears to have
been done. My request to the hon.
Minister is that the line should be
taken in such a way that there will
be less of expenditure to the Gov-
ernment and less of trouble to the
people concerned.

My last point is about these losses
in open lines. One example of reck-
lessness has been pointed out by
the hon. Member on that side, That
is regarding the closing of narrow
gauge lines. Whaut will happen {o the
investment made in the narrow gauge
lines? That will result in a severe
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loss. If you cannot change them into
.either metre gauge or broad gauge
lines, you are not going to serve the
people and you are going to make all
the investment on these lines into
scrap. s

Sir, these are some of the causes
for such huge excess expenditure for
which the Minister has to come for-
ward again with an Appropriation Bill,
dealing with appropriation in respect
of excesses in regard to 1964-65. I think
the Minister should be very careful
in formulating the estimates of ex-
penditure. It should be done in such
a way that there will be no occasion
for him to come to this House for
further grants like this.

8hri S. M. Banerjee (Kanpur): Mr,
Deputy-Speaker, Sir, I would only
touch three points. I hope the hon.
Minister is aware that all the railway
employees, whether they are with the
All India Railwaymen Federation or
the NFIR, which is a backbone-less
organisation of the railways, have de-
cided to go on 2 token strike for one
hour on 11th September, 1967 on the
question of DA. Sir, the Railway
Ministry is the only Ministry which
provided some amount for the pay-
ment of dearness allowane despite
perhaps the objection or no objection
of the Finance Minister. I would only
request the hon. Ministers, the
‘trimurthis’ of the Railway Ministry—
Shri Poonacha, Shri Parimal Ghosh
and Shri Jamir—to fight it out with
tixe Finance Minister and pay dearness
ellowance to the railway employees,

My second point is that the hon,
Railway Minister and his Minister of
State have shown enough gesturzs of
goodwill to the employees who are
dkely to be retrenched due to railway
_electrification. Again, notices have
started in Kanpur and Mughalsarai.
I would like him to apply his mind
to this problem and withdraw the
notices forthwith,

The Minister of RailWays (Shri
C. M. Poonacha): Mr. Deputy-
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Speaker, Sir, I am thankful to you
and to the House for the consideration
extendeq to the excess demands of the
Indian Railways.

Shri S. Kandappan: We have to.
There is no other way out. You have
already spent the money.

Shri C. M, Poonacha: Hon, Members
have referred to other aspects of
railway administration, along with
the demands for which we have
requested them to give their kind
approval. The demands as such fall
under four demands—Demand Nos.
5, 8 12 ang 15. Since other matters
of importance also have been raised
during the course of the debate, I
shall briefly refer to a few of them,
Before referring 1o the local issues
that have been raised during the
course of the debate, I would briefly
refer to the particular demands,

Demand No. 5, . as hon. Members
would have seen from the paper that
we have circulated, relates to the
maintenance expenditure of rolling
stock such as engines, coaches, track
and such other things, where the cost
of material went up, and, therefore,
that there is an excess expenditure
over the amounts sanctioneq Ly the
vote of this House. For that we have
come for the necessary approval of
this House to meet this excess expen-
diture. A question was asked as to
why it could not be precisely estimat-
ed at the time of framing ihe budget
and why is it that after the framinyg
of the budget, later on, the Ministry
finds that its own estimates had gone
far wrong and excess expenditure is
incurred. While such an argument
could be true, the fact is that as sooc
as we get the approval of this hon.
House, the ampunts are allocated
amongst 9 different railway systems
and 3 production units and the expen-
diture could not—with precision he
eontrolled and to get the final figures
and compile them it does take some
time. Had we known these variations
earlier, we would have come before
the House when the supplementary
demands were discussed, Ewen that
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could not be done because at the
lower formations and levels and the
different railways the pattern of
expenditure are so varied and so vast
that certain bookings could not bc
done in time and, therefore, there iz a
lapse of time,

Now, there are certain instances
where the estimated expenditure ha-
been exceeded rather steeply. For
vxample, reference was made (o
Demand No. 15, which relates tg the
new assets acquired, new lines cons-
tructed, open line works, In open
line works, since we have taken up
an ambitious programme of dieselisa-
tion, renewal of tracks, doubling of
tracks and electrification, certain
estimates could not be adhered to
because the cost of material and other
things went up very much. There-
{ore, this excess has occurred.

Demand No. 12 is one where a safe
cstimate could have been made,
because it relates to the dividend pay-
able to the general revenues. Even
there the capital at charge increased.
The capital at charge at the time of
preparing the budget was less than
what it was when the dividend was
calculated. At the time of calculation
of dividend the capital at charge was
more because we had spent mucn
more on the capital account, as we
had big projects on hand and we had
to provide large sums of money for
the completion of these big projects.

As against our estimate of about
Rs. 233 crores that year our capital
expenditure went up to Rs. 275 crores.
Therefore the capital at <charge,
which was at the figure of Rs. 2,138
crores for that year, went up to
Rs. 2,160 crores. Therefore the divi-
dend that is to be paid on the capital
went up, Therefore, the excess figure
of Rs, 40 lakhs is required and for
that purpose we have come before the

House.

These are normal things. If you
take the overall picture the excess is
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well within the limits. Thiz happens
in the railways which has a very big
budget for its implementation #nd
vast and varied programmes on its
list. So, there are certain variations
which do take place. These varia-
tions would not come to the regular
booking of expenditure quite in time
and therefore this extra-ordinary
measure of taking recourse 1o the
articles in the Constitution, With the
approval of the Auditor-General and
the Public Accounts Committes we
come before this House.

Coming to the specific points raied
1 woulq like to refer to the point
raised by my hon, friend, Shri Rama-
murti, first betore I take up the other
things.

Shri P. Ramamurtl: I do not want
the answer.

Shri C M. Poonacha: You have
raised the point and the House 15
entitled to know what is the position,
if not you. He raised the point that
so far as labour is concerned we
have two federations and that those
federationg do not command the con-
fidence of the vast majority of work-
men which I question.

Shri P, Ramamurtl: Have an elec-
tion.

Shri C. M, Poonacha: We will come
to that,

But it is not merely the theory or
principle of collective bargaining, as
he put it, it is organised ‘abour.
Labour has to be organised ang that
organised labour has its own respon-
sibilities. It is not merely bargaining
for bargain sake. At times I have
come across instances where it 1s
bargaining for bargain’s sake which
cannot be the attitude of organised
labour. We want to see taat labour
is organised, that labour interests are
safeguarded. that the em-luments
paid to labour, the welfare of the
labour and the treatment to labour all
there would be lawlessness here and
these would bear the capacity of the
industry to which it is attached. It
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cannot be unreasonable and exurbi-
tant, beyond the capacity of the indus-
try or the concern whatever ¢ is.
Therefore it has its own limitations
and responsibilities ang we cannot
say that collective bargaining is to
bargain for anything, for whatever
comes to the idea of certajn labour
leaders in this country. It cannot beo

50. !!':,f

So far a; the railways are concern-
ed, we are following the accepted
principle.

Shri P. Ramamurti: By whom? By
you; none else. Indian labour has
not accepted this.

Shri C. M, Poonacha: Accepted by
this House. This House ias laid down
a policy of labour management and
welfare. We are well within that.

Shri P, Ramamurti: What is

Shri C. M. Poonacha: On the other
hand, we are a bit more generous. If
we have erred, we would have erred
on the right side and not on the
wrong side in this matter.

Shri P, Ramamurti: All right, have
it.

Shri C. M, Poonacha: In these mat-
ters I would certainly expect respon=
sible Members like Shri Ramamurti
to take a constructive attituae.

that?

Shri P, Ramamurti: I give a cons-
tructive suggestion,

Shri C. M, Poonacha: I am certainly
one with you to go the whole hog, to
go to the full extent provided thcie
is that responsiveness, It cannot be
demand for demand’'s sake. Jt has
been, in certain instances, a case of
demand for demand's sake, whatever
may -be the consequences! Such an
attitude on the part of labour or even
on the part of the employee .

Shrl P, Ramamuril: May I inter-
rupt you?
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Shri C. M, Poonacha: You did not
want the explanation. Why are you
worried about it?

Shri P, Ramamurti: Can you show,
for example, the Southern Railway
labour union putting up any demand
which you will say is an impossibility
and therefore on that it has gone on
strike? Take the recent case. It is
not a question of reasonable demand
only; it is a question of representative
capacity of the union.

Shri C. M, Poonacha: My hon.
friend referred to the general point
and I am meeting that general point.
You said that it should be collective
bargaining. While recognising that, I
am saying that it is also the respon-
sibility on the part of the labour and
it i3 the organised labour

Shri P, Ramamurtl: Who is to
decide? Is it the management tn
decide?

Shri C, M. Poonacha: I am referring
to the point that there is the respon-
sibility on the part of the labour also.
It is not merely bargaining, howeve:
collective it may be. That :s my
point. The interest and the cconumy
of the country also will have to bear
the strain of such demand and bar-
gaining, Well, within limits, we will
consider all the reasonable and legiti-
mate demands and there will be aoth-
ing wanting, so far as the Railways
are concerned, in this matter., But, at
the same time, if there should be un-
reasonable demand and then recourse
to extra-ordinary methods, we will
have to take that up also and meet it
in the proper manner which it daserv-
es.

Then, there were many other points
made with reference to:local require-
ments, We will have all those points
duly examined and then we will give
our best consideration to them. 1
have to only, in passing, refer to the
cbservation made by my hon. friend.
$hri Shivappa, about the Hassan-
Mangalore Rallway line, He enter-
tained a fear that the project ls lkely
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to be given up. That is not so. On
the other hand, we have taken up the
project in all seriousness What has
happened is that this is linked no with
the Mangalore port project and this
ruilwuy line has been conceived for
servicing the major port which is
going to be located on the west coast
and the programme has been so0
phased as to complete this railway
line by the time the Mangalore ovort!
project is also completed. There is
no point in having heavy capital
investment and building uo the
capital-at-charge while the port for
which it is intended to serve would
not be there. Therefore, it is a phased

programme and according to the
Mangalore port 'project programme
the construetion of the Hassan-

Mangalore railway line will also bhe
taken up and completed. I do not
want to refer to other matters

Shri M, R. Krishna (Peddapalli):
When you have mentioned about the
Hassan-Mangalore railway line, you
say something about other lines alsn.

Shri C. M. Poonacha: There are
quite g large number of them which
were raised at the time of the Rail-
way Budget also.

About fhe Poona-Lonavala railway
line which was mentioned by Shri
S. M. Joshi, I will certainly hava it
examined This is a long-standing
demand.

There is one point that I would like
to make here, All this comes under
concessions and the Railways are
required to provide so many conces-
sions, If  there is a famine, there
should be concessions: if there i; a
big industrial base, there should be
concessions; if an urban area deve-
lops, there should be concessions; if
the students angq the teacher; excur-
sions take place, there should be con-
cessions; if the seminars take place,
there should be concessions Therz
are all round concessions, If it is a
question of augmenting the revenues
of the Railways, there is a hue and
cry. ‘We "have to--reeoncie these

SC. & ST
Reports (M.)

various interests and that :s our
endeavour as to how best we can re-
concile all the interests including that
of labour and operate the Railways as
best as we can.
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I thank the House for giving 'ne an

opportunity and I commend the
demands for the acceptance ot the
House.

Shri P. Ramamurti: ‘Poona’ hap-
pens 1o be included in the name of
the Minister ‘Poonacha’. You take
that also into consideration,

Mr. Deputy-Speaker: There is no
time left now.

The question is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the

order paper be granted to the
President to make good the
amounis spent during the year

ended 31st day of March, 196% in
respect of the following demands
entered in the second co'umn
thereof—Demands Nos. 5, 8, 12
and 157

The motion was adopred.

15.45 hrs,

MOTION RE: FOURTEENTH AND

FIFTEENTH REPORTS OF THE

COMMISSIONER FOR SCHEDULED

CASTES AND SCHEDULED TRIBES

FOR THE YEARS 1964-65 AND
1965-66

The Minister of State in the Depart-
ment of Soctal Welfare (Shrimati
Phulrenu Guha):

I beg to move:

“That this House takes note of
the Fourteenth and Fifteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes for the years 1964-65 and
196666, laid on the Table of- the
House on the 30th March, 1987,
and 8th June, 1967, respectivelv”



